CENTRAL' ADMINISTRAT IVE TRIBUNAL

PRINCIPAL BENCH
'NEu DELHI,

_OR No,1206 of 19095,
Neu Dalhl, this the 12th day of July, 1995

HON'BLE’MR B.K. SINGH, MEMBER(A)

Shri N,P, s, Negl,
uorklng as Uorkcharged Work Sarkar Gr, II
in Megna Circls’ Invest igating Sub Dlv1s1on No, 111,
: Sllchar ; ¢*es <. Applicant,

( In person )

Ms.

Union of India,

through Chairman, : :
Central Water Commission, Ssua Bhavan, :
R.K.,Puram, Neu Delhi, e+ oo« RCsppndant,

I

V( Ne na )L

ORDER(a ral) . . _
(delivered by Hon'hle Mr B. K. Singh, Member(a)

The gresgnt applicat ion 04 N6.1205/95 has
been filed by .the applidant égainst the ‘ttansfer
‘order passed EQ;ﬁbé»cempstent authority. shifting
him frof oerhi‘to Silchar,

.

~I

The mattar had already come up baFora
thls Court in 0 A No ¢ 672 oF 1993 -and the
Operatlve Dortion of’ the\,order passed in that
0.A, is” gxtraeted belou:

tﬂKeeping in-vieu the facts énd
;lcircumstances of the present case, I do
“not think that ‘this is a fit case wher e
"the Tribunal should 1nter€ere. Howsver,
’”_the respondents may consider thas
‘possibility oF adjust ing him in 4 lowesp

post at Delhi in case such g Tepresentatinn

"is made by the applicant,




/ sds/
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Once an issus has alr sady bean decidad by
a cempetaent Court of conchrent jufisdictiOH, t he
same issue cannoﬁ be raised again, In cass of

Dary ao u' State of U,P. 1961, the Hon'ble Supr eme
Court has stated - thyt the principle of res—guﬂlcata
is nat a technical principle but a rule of lauy in
order te avoid lltlgatlon en the same issus betupon
the Sama. partles and alse to avold vaXatlon ta the
aggrieved party and, thereFore, this is to ba

treated as a rule of lau and binding on all the

Courts universally,

This mat ter, rslatlng to the transfer,
has baen finally adjudicat ed upan by this Court
in 0,A,Ne, 672 of 1993, decided on 24,1041994, 2 nd, ;s
such, is tatally barrad by the principlcs of
ras Jud1Cata and accordingly 1t is d18m1°3nd as
such, Shri D S. Choudhary, tha learned counsel

For the applicant appear ed Subsequently after

the judgment yas dictated in the presence of the

appllcant&wfuiefuw» C€1~va ‘ |
 ( B.K.SiAgh )
Member( a)




